Rexyry . No QA 41671991 .

Shri Puran Singh

tUrdow of India
For the Applicant 1

For the Respondents :

i
TN THE CEMTRAL ADMINISTRATIVE TRIGBUNAL
PRINCIPAL; BEMNCH, MNEW DELHI.

'
i

i pate of devision:21.07.1992.

. JApplicant '

VRirsus
: . « « Beaponderts

« « « NODE

LShrd LS. Oberol . proxy

Counsel

- Covams

The Hon'ble Mr. P.K. Kartha, Vice Chairman{J)

The Mon'ble Mo, B.H. Choundival . Administrative Mamber

1. Whather Reporters of loosl papers may be

allowad to sse the Judgmént?
Z. To be referred to the Reporters or not?
Ao Judgmment (Oral)
{of the Berch deliversd by ron'ble Shri P.K. Kartha,
Vice Chairman(J))
&

P Mt

Helther the applicant nar  his  counssl

present. They were also not present on the last hearings held
o

Froin 19.02.1991 to 16.04.1997. The application is  dlamissed

for default and non-progsecstion.
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(P.K. KARAHA)
YICE CHATRMAN(T)
71.07. 1997

(BN, DHOUMDYIYAL)
MEMBER {4 ) ' ;
Z1.07. 1997 i
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